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MOTION RE REPORT OF ROAD
TRANSPORT REORGANISATION
COMMITTEE

The Minister of Transport and Com-
munications (Shri 8. K Patll): Sir,
1 beg to move:

“That thuis House takes note of
the Report of the Road Transport
Reorganization Committee laad on
the Table of the House on the
16th April, 1959
Mr Speaker, at this stage I would

make a few observations, if only to
indicate the hines on which the mind
of Government has been working on
thig very important subject Then, at
the end of the debate, after knowing
what the hon Members think about
it, I wall have occasion to reply

In order to secure the fuller deve-
lopment of motor transport and its
expansion to meet the growing needs
of the country, it 1s essential that
there should be surtable machmery at
the Centre as well as 1n the States to
look after the various problems facing
the mndustry and to plan and foster
itg development It wag felt that the
existing transport admunistrative sect
up in the States was concerned more
with the regulation of motor transport
than 1its planned development As
“h1; House 1s aware, the Road Trans-
j2:t Orgamisation Committee—other-
wise known as the Masani Committee
—was appointed in May last year to
coaduct a comprehensive enquiry and
to make recommendations for the re-
organisation of the transport adminis-
trative set-up 1n the States The
Commttee submitted its report in
March this year—in about ten monthd’
time—and 1t was placed beofre the
House soon after its presentation
Members interested 1 road transport
development would undoubtedly have
farmiliarised themselves with the
findings i1n that report

As Members would have studied
for themselves, the Commattee have
made exhaustive recommendations re-
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under a Transport Commussioner, and
a8 Secretary for co-ordmnating the

obtaining in the Union Minwstry of
Transport and Communications

The Committee have fuither recom-
mended that under the Transport
Commuissioner 1n a State there should
be three Deputy Transport Commis- ~
sioners dealing with (1) enforcement
(2) lcensing and registration of vehi-
cles, and (3) planning and develop
ment

They have further rccommended
that the State transport authoritiea
should be constituted with an official
Chairman with judicial experience,
iwo official Members and two non-
official Members The Transport
Commussioner should normally be the
Chairman of the State Transport
Authonity The Committee have also
made a recommendation regarding the
hearing of appeals and revision pet-
tions by a State Transport Appellate
Tribunal constituted with a full-time
judicial officer of the status of a Dis-
trict or Sessions Judge

The Committee have made ceitam
recommendations to overcome the mn-
hibitory factors in the development of
road transport Increased provision
for road construction, grant of permits
more freely wherever transport fact-
lities are inadequate, use of trailer-
truck combinations, and doing away
with multiple taxation are some of
the far-reaching recommendations
made by the Commuttee These re-
commendations conform generally to
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the views beld by the Ministry
Transport. It is only a matter of
little time when these recommenda
tions will be 1mplemented,

They have also recommended the
formation of State Transport Advisory
Committees composed of heads of de-
partments concerned with the various
aspects of transport, Members of
Leguslative Assemblies, representatives
of road transport operators, nominees
of Chambers of Commerce and other
sommercial interests

As the hon Members will realise,
most of these recommendations have
to be studied and mmplemented by
the State Governments These re-
commendations were generally placed
before the last mecting of the Trans-
port Dev-lopment Council held mn
June in New Dellu The Council felt
that the State Governments should 1n
the fiust instance be consulted The
State Governments have accordingly
been asked to give thought to these
recommcendations and communicate
their views to the Government of
India 1~ soon 1s possible

» R

It 15 (xpected that by about the
middle of Septembe: their recommen-
dations would be received and the
Council's meeting would take place
some time 1 the last week of No-
vember or early in December when
the final decisions are expected to be
taken

I might touch upon briefly another
aspect of the problem of road trans-
port 'This relates to the so-called
eontroversy between rml and road
transport 1 merely said ‘so-called’
because, 1n fact, such a controversy
does not exist

Shri Asoka Mehta (Muzaffarpur)
Conflict may not exist, but contro-
versy does exist

Shri 8 K Palll; ] am talking mn the
Ministries themselves, there may be
opinions outside

the fullest advantage of the coun-
try The House will remember that
once or twice I gave an assurance to
this hon House that at the earlest

possible opportunity I would appoint
a committee 1n order to report on

have recently set up a committee
under the chairmanship of Shrn K C
Neogy to recommend what broadly
should be the long-term transport
policy of the country, so that the deve-
lopment of the transport machinery
mav be effected n consonance wath
our growing needs, with economy and
efficiency, avoiding dupheation to the
maximum extent practicable

I had also iead to this House the
terms of reference which were jointly
arnved at beiween the Rmilway M.
nistry and our Muustry I have sum-
mariscd 1t 1n what I have said

Generally, the recommendations of
the Masan: Committee are 1 line
with the thinking in the Minstry of
Transport on this subject As soon as
the views of the State Governments
on the various recommendationg are
recewved, the views of the Government
of India thereon would be finalised
and steps taken to implement them
There may be some aspects of these
recommendations which could be im-
plemented straightaway without wait-
ing for the recommendations of the
States They will be mmplemented I
am merely referring to those mmport-
ant suggestions where the State Gov-
ernments come 1n and their decismions
or their recommendations have got to
be taken into consideration

I must take this opportumty of
thanking the Chairman, my hon friend
Shn M R Masan: and the members
of the Committee for the very good
Job that they have done and the in.
telligent interest they have stimylated
in this very wvital national activity, our
road transport Beyond that I do not
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want to say anything at thus stage
At the end of it, I shall have occasion
to reply to the debate

Mr Speaker: Motion moved

‘“That thig House takes note of
the Report of the Road Transport
Re-organisation Commuttee laid on
the Table of the House on the
16th Apnl, 1959 "

Shri Asoka Mehta: Mr Speaker, I
would Iike to jon the Mimster in
congratulating my hon friend Shn M
R Masam: and his colleagues on the
Committee for having produced a
valuable document I believe the
value of the report would have been
greatly enhanced 1if, as 1s the habat
sometimes of this Government, the
cart had not been put before the horse

It 15 rather surprising to find the
Government comung forward with the
appomntment of a Commuttee to draw
up a national transport policy for the
country after we have received the
report of this Road Transport Rc
orgamisation Comrmuttee In the last
12 or 13 years, on more than one occa-
ston, this question was raised and par-
ticularly when we are nearing the fag
end of the Second Plan period, surely,
this attempt at evolving a national
{ransport policy should have been done
earher It was not done before and
even today when this Commuttee 1s
appointed, 1t 1s so loaded with official
elements and the non-official element
in 1t 1s so small that I do not know
what kind of a report will come¢ out of
it

The Minister just now enlightened
us that there 1s no controversy, leave
aside conflict, as far as the ministerial
levels are concerned on this question
If there 1s no controversy, why has the
Co-ordination commuittee been appoint-
ed Why the constant pre-occupation
with Co-ordination? Co-ordination
becomes necessary because not only
there 15 a controversy, but there is an
inherent conflict which has got to be
understood and whith has got to be
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reconciled, and that 1z not an easy
problem

result has been that this Committee
had first to correct the focus because,
at least as far as any important com-
mittee 15 concerned or any important
pronouncement on the part of the
Government 1s concerned, the dice
was loaded too much on the one side
One of the first jobs which thus Com-
mittee had to do was, as I said, to
correct the focus, and I think, the Com-
mittee has done the job magnificiently
But, the guestion that arises is, has the
commuittee stopped there or has it gone
too much m the other direction, has
the pendulum been allowed to swing
too much to the other mde If that is
80, again, it becomes the task of some
one to set the focus right

1 find that at a later stage, a repre-
sentative of the Railway Ministry or
the Railway Board was appomnted to
the Committce But from the report,
it 1ppears that there was not much of
creative dialogue between the repre-
sentative of the Railway Board and
the other Members of the Commuttee
The minute nf dissent that the repre-
sentative of the Raillway Board has
given has to some extent, been ans-
wered in the mam report I do not
know whether the mamn report was
written after the minute of dissent was
drafted or the main report was revis-
ed after the munute of dissent was
written or the minute of dissent was
writt'n after the mam report was
seen

Shri M R. Masani (Ranchi-East)*
Co-ordination

Shra Asoka Mehta: If there was
this kind or co-ordination, I agree with
the Minister that nothing further needs
to be done because there is telepatmc
co-ordunation It seems certain docu-
ments afe prepared in certain offices
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and there was no kind of order, no
kind of any system or pattern about
it. The streamlining that has been
suggested is a major service that the
Committee has done. But, 1 feel that
the Committee has allowed itself to
be influenced by a certain philosophy
that the Chairman has, and that is
where my quarre] staris, Probably
the Committee consisted of persons
with a lot of practical experience
where probably any kind of theoreti-
cal considerations were deemed to be
suspect. 1 suggest that in this matter
as in many other matters, theoretical
clarity is very necessary. There has
not been that theoretical clarity.
Consumers’ preference: how is con-
sumers’ preference to decide things? If
consumewrs’ preference is to decide
things, then, it is necessary that the
rates that are charged or the price
that is charged for transport services
must be related to and must be in
conformity with the cost. Here is a
very able study of the British Trans-
port Policy recently brought out. In
the basic principles that are enunciat-
ed there, these points are very well
brought out. On page 14 it is said:

“This suggests that freedom of
choice, although something to
which users attach great import-
ance, is not a sine qua non of
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successful co-ordination. If the
charges for different services are -
not fixed at what it costs to pro-
vide them, free choice may lead
awsy from, rather than towards, °
the most economic allocation of
available resources.”

Further on, on page 15, it is said:

“But as with the principles of
freedom of choice, so with the
principles of pricing at cost, we
must be clear that it is not any
kind of moral absolute.”

These principles have got to be gone
into in detail. They are not absolute
principles. I am not suggesting that
the Committee has recommended that
they be treated as absolutes or any
kind of categorical imperatives. But,
the fact remains that a certain
approach, a certain philosophy, a cer-
tain governing philosophy of the
Chairman has percolated as it perhaps
happens in other committees, Others
with other philosophies have been
chairmen of committees and other
philosophies have percolated. I am
not suggesting this as a kind of charge
against the Chairman. That happens
when a strong personality is put at the
head of a committee. What I say is,
that is where we have to be careful
to see whether the focus has not been
corrected too much on the other side.

The Committec agrees that there has
got to be what is known as cross-
subsidisation inside a transport service.
As far as road transport is concerned,
they have argued that it is not enough
that a particular motor transport orga-
nisation be given certain lines which
are paying; while it has certain lines
which are paying; it must also under-
take certain lines which may be losing,
which is the meaning of what is known
as the principle of cross-subsidisation,
that you gain somewhere and out of
that you provide a kind of subsidy
rlsewhere inside the same service.

The railways argue that they have
been following this policy of cross-
subsidisation. The first question is:
to what extent is that policy justified;
and the secoand question that we have
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looked into by the Committee at all

The third question that aFises 1s this
To be sure that 1 understood the Com-
mittee correctly, I tned to check up
my understanding with the Chairman,
or rather ex-Chairman—I do not know
whether he can be called the Chairman
today—because I did not want to waste
the time of the House by saying some-
thing which probably I mught not be
Justified in concluding I tried to
enqure from him, and he said my
understanding was correct that if
somewhere the railway system has to
operate or has to carry a particular
category of goods at rates which are
lower than the cost,~whether cost
means only the direct cost or also
mcludes indwrect cost 1 do not lmow,
but I presume it would include the
mdirect cost also—then the Committee
has suggested that there should be a
subsidy given by the Government

This, again, 15 & matter of great
mportance It 1s a principle whether
subsidy should be paid from the State
Exchequer for this kind of thing This
18 a matter which has been discussed
i other countries considerably This
book on British transport pobicy which
15 the result, I believe, of a discussion
group which was set up by the Fabian
Research Society, has come to the con-
clusion that subsidy 15 a wise policy
But that, as I said, has got to be dus-
cussed, 1ts pros and cons considered
Maybe practical men mught reach cer-
tamn conclusions which are justified, I
do not know, but unless you go into
the pros and cons of the question, very
often you would find yourselt in con-
mderable difficulties later on They
have made certain assumptions, assum-
ptions which are not enquired into,
assumptions which have been made
because there 15 a feeling, and perhaps
a legitmate feeling, that road trans-
port has been treated as a step-chud,
But a matter of such importance can-
mot be decided on the basis of this
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kind of g prori asumptions That s
one of the points that 1 would

make here, like to
Then again, there are other
mendations of the Committee
t

tions to the Bombay Government for
getting the Bombay Corporation Act
revised As a result of this revision
of the schedule, the Bombay Municipal
Corporation hopes to increase its reve.
nues by Rs 80 lakhs to Rs 1
crore a year Supposing we think this
158 wrong I can understand that for
the purpose of free transport and in
order to remove the hardships from
which today motor transport 1s suffer-
ing, this kind of octroi duties should
be removed They have given a num-
ber of instances where delay takes
places, national wealth to the extent of
a crore of rupees is wastefully divert-
ed I grant all that, but what i1s the
result” You have then to make pro-
vision, the Government has to have
some alternative means and methods
of providing the resources needed for
our local bodies. The whole defect
and difficulty in this piecemeal
approach 1s that you look at the pro-
blem and say that in order to help
road transport, this obstacle should be
removed, without reahsing that by
removing that obstacle, you might be
creating obstacles for somebody elss.
They come running to you. Another
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to go mto that problem, but we
will have to go into that problem It
has been suggested that it 13 necessary
10 develop truck transport in the rural
areas—trucks with or without trailers,
whatever 1t 15, but as far as the rural

poaing we do that, what will be the
consequence” The consequence will
be a certamn impact on the rural eco-
nomy I am not referring just now to
what will happen to the traditional
iransport there, the ten milhon bullock
ecarts 1 leave that to my hon frend,
Pandit Thakur Das Bhargava because
he 15 more competent to talk about
that But the mmpact of truck trans-
port on the economy of the rural areas
1s bound to be far-reachmg If you
are thinking of 1t in a dynamic pers-
pective over a period of 10, 15 or 20
years, of course, all these things, I
believe, will get settled, but if you are
looking at 1t with a hmited perspec-
tive, what will be the impact in the
next two, three or five years? I think
the whole problem will have to be
looked mto very thoroughly Ths is
not a matter which can be decided by
the Transport Minister alone  The
Transport Minister can pass orders I
know there are difficulttes even m
passing simple orders, but compara-
twvely 1t 18 easy to pass this order, but
then some other Ministry will come up
with 1ts difficuties, because the mjec-
tfon or the introduction of a modemn
system of transport into the tradational
sconomy has 1ts inevitable conse-
quences As I saixd, I do not expect
the Commuttee o work 1t out, but the
Government, when they sit down and
pass orders on a report hke this, have
to weigh all these things I am happy
t0 find there are no controversies as
far as the Mimstries are concerned

So, this matter also, with the lack of
contiroversy, will perhaps be easy to

There are different forms of trans-
port. There 15 one form of transport
which we have not developed at all,
which we will be developing in the

play an mmportant part In other
countries controversies have started
on thiz question also, but thiz whole
problem of co-ordmation has nothing
whatsoever to do with 1deological con-
siderations At least that is the com-
clusion to which serious students of
this subject have come to Whether
a particular system 13 nationalised or
not, whether 1t 1s under prrvate con-
trol or under public control, the ques-
tions of co-ordination, the matters of
co-ordination remain either as difficult
or as easy under either set of circum-
stances

Here 1s & very valuable study of the
Soviet transportation policy The rail-
ways very often raise this question, I
believe the Railway Mmstry has
over and over again inwvited the
attention of all concerned to the
lessons to be learnt from the
Soviet Union as far as transporta-
tion policies are concerned 1 am sure
theiwr experts have gone there and
studied things for themselves, but a
lavman ltke me can only depend upon
the reports of recognised experts in
the world on thig subject, and this par-
ticular study is probably the most com-
prehensive and the most authontative
that we have in the English language,
and the conclumion that has been
reached there on pages 159 and 160—
I shall not waste your time by reading
them—s that ideological considera-
tions do not in any way alter the
character of the problem They say:

“There 1s no evidence that the
Soviet transportation system 18
any more ‘umified’ than the Ame-
rican transportation system In a
purely technical sense, the reverse
appears more accurate In each
econamy, difficult technical pro-
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g
the other hand, while it 18 true
that enormous investment will be
refjuired, the USSR appears
well launched on a largescale,
gradual program for developing
automobile transportation *

So, 1t 1s not as f any one particular
country can give us a kind of a clear-
cut answer to these questions Trans-
port problems are so mntimately con-
nected with economic developments,
and economic developments are so
much shaped by the distmbution of
resources, by geographical factors, by
economuc factors, by social factors, and
by political factors that I do not thunk
that the lessons of any one particular
country can be wholly relevant to any
other country This 1s a8 task where
we have got to work the solutions
ourselves

The commuttee has  talked  about
social control I do not rememb:r the
exact expression used theie but some
kind of social control 15 envisaged
Now, the complaint of the member of
the commuttee who hdas appended the
munute of dissent 1s that the committee
has not recognised fully the neced for
1egulation

~

There 1s this inter-State transport
commuission which has been suggested
Ag far as intra-State transport 1s con-
cerned, the suggestion is thal permuis
be given freely It 1s argued that
because there 15 a kind of an overall
ceiling which cannot be easily pierc
ed—it 13 provided by our lmuted
ability to produce, our lhmited capa-
city to produce, trucks and vehicles,
so, there 15 a kind of an automatic
ceiling—therefore, the free 1sswung of
permits and licences would perhaps be
the best way of meeting the transpoit

.us complain very bitterly and very
strongly about the Government De-
partments being overstaffed, when we
look at the question generally But
every time you appoint a committee

clusion that as far as the activity wrth
which that particular commutiee is

18 a phenomenon worth studymg,
because 1n the abstract, one can always
reach the conclusion that there are far
too many doing far too lttle of job;
but concretely, when a problem s
analysed, why do these commttees
come to these conclusions® I leave
that matter for future consideration

But here, at least, there 1s a con-
tradiction which deserves our serious
attention

As I was saymng, as far as intra-State
transport 15 concerned probably there
will not be much need for regulation
as far as the commuttee 1s concerned
They have suggested the appointment
of certain tribunals of appeal and all
that, 1 think some of these suggestions
are very valuable But when 1t comes
to regul iting business inter-State they
have fallen back upon, and they have
tried to scek inspiration from the
functioning of the Inter State Com-
merce Commission 1n the USA and
similar bodies

There again o considerable amount
of objective study of their functionung
has been made 1 have before me a
very valuable study produced by the
Princeton University on Regulating
Business by Independent Commission
1 would mnvite the attention of my hon
friend Shr1 M R Masam to what this
study has to say

“Above all, regulation 1s a pro-
cess which 1s neither 1solated in-
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its relation to the genersl and eco-

moraic environment nor self-con-

tained in its evolution. The public

interest is served best when regy-

Iation Iz conceived as a vital ele-

ment in the comprehensive rela-

tionship between Government snd

the economy. It is served worst

when regulation ls treated as a

phenomenon which is separable

from the context of society and,

therefore, unrelated to general

notions about the proper relations

between government and economic

m‘”

1 raise the question of the govermung
philosophy of the chairman for this
very remson that where the question
of regulation comes, there, philosophy
18 of major mmportance In judging
the necessity for the recommendations
in this report. certain pre-conceptions
that have been introduced into the
report have to be borne in mind

As I said earher, while it was neces-
sary to correct thc focus because of
the absence of a creative dialogue
betwecn the representatives of the
Railway Board and the other members
of the committec, we still do not know
whether there is a need for subsidisa-
tion, mutual <ubsidisation, between
the raillways and roads or not If we
do not do that, 1t 1s argued, consumer’s
preference will operate, in the case of
certain goods whoie speed 15 of great
'mportance, for, railway transport, 1t
has been pointed out, 1= cheap, but
road transport 1s fast; road trans-
port 15 three times or four times
as fast as rallway transport There-
fore, the advantage of these
things 1s there What do we do then®
Do we permit consumers’ preference
to operatc and leave this whole pro-
blem of mutual subsidisation or cross-
subsidisatien to be thrown on the rail-
ways completely and unilaterally and
thercby throw this whole problem nto
the lap of this Government, because
the comomuttee has said that if a sub-
sidy 1s to be paid, let Government pay
the subsidy? [ suggest that this 1s
refusal to face the problem This iv
an effort on the part of the committee
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solutions they have offered have not
been thought out adequately, fully and
m a co-ordinated manner.

Shri Harish Chandrg Mathur (Pali):
I am really grateful to the hon Minis-
ter and the hon Member who has pre-
ceded me for the appreciative refer-
ences which they have made I also
appreciate the difficulties with which
the hon Member finds himself faced,
n understanding and appreciating the
recommendations of this commuttee If
we were to look at the terms of refer-
ence, and if we were to examine all
that has been said in the background
which 15 very necessary, 1 think the
tone and tempo of the speech of my
hon friend would have been a little
it different

If we look at the terms of reference,
we find that the committee was pri-
marily asked to suggest a model
administritive set-up for the control
and regulation of road transport. and
also at the -same time to focus the
attengon of the nation on what the
mhibitory factors were and what the
essential features which were neces-
sary for the growth and development
of road transport were

So far as the adminustrative set-up
1s concerned, the committee has made
very far-reaching recommendations
It has not only recommended stream-
lining of the present admimstration,
but 1t has suggested complete reor-
ganisation of the present set-up; it has
made suggestions which will scrap the
present administrative set-up; it wants
to recast it and have a certain dyna-
mic gset-up It has also suggested how
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the new set-up will be able to do
away with the procedural delays =8
-well as corruption which overshadows
the present set-up

My hon friend has not smd a mngle
-word, so far as the administrative set-
up 18 concerned

Shri Asoka Mehta: 1 have praised
you

Shri Harish Chandra Mathur. So, it
1s quite obvious that he accepts wn
toto all the recommendations which
the commttee has made so far as the
adminustrative set-up and the changes
are concerned, which was the mam
task of thiz commuttee

So far as the admimastrative set-up
15 concerned, I do not know why It
‘has not been possible for Government
to come to grips with the problem I
may submit that these problems are
not settled only by conferences and
commuttees, the Central Government
must provide the necessary leadership
for this purpose, it 15 only through
personal talks and persuasions that my
hon friend the Minister of Transport
and Communications will be able to
bring about a healthy change m the
administrative set-up m the States

The commuttee has recommended
among other thungs the complete re-
organisation of the RTA as also the
appellate body If only one of the
recommendations, the setting up of the
STAT, that 1s a tribunal which will
be a single-man tribunal, which would
consist of one of the workmg District
and Sessions Judges, 1s accepted and
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g0 a very long way in regulating in
2 healthy manner the road transport
mmdustry "

aspect 1n the light of certain very im-
portant facts What 15 the present
condition of road transport in this
country? Let us have certan facts
and figures 1 do not deny that
have made progress We are bound to
make progress, during the course af
the First and Second Five Year Plans

even 1n comparison to our very neigh-
bours even so far as road mileage per
square mile 15 concerned, we stand
very low If you take the number of
vehicles, you will find that we stand
very low In regard to mileage, the
present rate 1s very poor But if you
take the utihsation of the present
roads, you will find that it 18 extre-
mely poor Three to four times the
present performance could be given
by even the present roadways, but
because our pohicies have been extre-
mely restrichve—road transport deve-
lopment has, as a matter of fact, been
obstructed in more than one way—
that development has not taken place

I wil] quote the figures of miles per
square mile of territory Great Britain
3 24, France 3 03, USA 1 00, Ceylon
088 Spamn 0 38, India 0 25 In terms
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84, and France 152

It is no use my repeating figures. I
anly wanted to make a brief reference
%0 them just to indicate that this coun-
try has got to make & great headway
in the matter of road transport, in the
construction of roads and in the deve-
lopment of the transport. Now, this
fact has got to be taken into consi-
deration alongside the situation
obtaining in this country. Road trans-
port comes in juxtaposition to railways
about which my hon. friend talked
»o much, Is there any likelihood of
our railways developing in such a
manner as to reach the life of the
people in the rural areas? It is only
through the development of road
transport that we could in the fore-
seeable future visualise our touching
the rural areas and the villages. At
the same time, I wish we also take
note of how road transport has been
developed all over the world. It is
very good to talk of certain theories
here. Those arguments could be given
both ways. But these theories about
which we talk go much here have
been argued in practical life all over
the country. Let us see what the con-
clusions are. If you take note of the
conclusions which we have reached in
practical life all over the counfry, you
will find that road transport has
developed in all the countries where
free economy s the guiding factor;
those who espouse the cause of re-
gulation have no other country to
quote except the USSR in their favour,
saying ‘Here is something that is being
done in the USSR and we might pro.
fitably adopt it They could not
quote one single freed country—by
‘free’ country, I mean a country where
Wwe have a free economy in play—in
favour of railways as against Yoads.

I would quote certain figures. From
1882 to 1955, what has been the sort
of development all over the world?
Between 1033 and 1055, the gross fixed
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investments on roads and road trans.
port as against the railways are es
follows: United Kingdom 2'5 per cent
on roads and road transport as against
0'4 per cent on the railways, France
2°8 per cent as against 11 per cent on
the railways, Italy 2'8 per cent ms
against 0'4 per cent, Belgium 2'9 per
cent as against 0'9 and Sweden 4-3 per
cent as against 0'7 per cent on the
railways. That is, what has been
spent on the development of railways
hnote\renlﬁthorlfmthinmin
cases, in many countries, of what has
been spent on the development of
roads and road transport, during these
very important years.

The position is just the other way
round in this country. In our Second
Five Year Plan, we had orfginally
provided about Rs. 900 crores for
development of railways; this has
gone up to Rs. 1121 crores. The posi-
tion is just the other way round mso
far as road transport is concerned.
There we had provided in all—States
as well as the Centre put together—
Rs. 2668 crores. So far as the Central
allocation iz concerned, even that has
been cut down. Theories are well ana
good but let us see whether thess
theories and practical suggestions had
been taken into consideration in those
countries where road transport has
developed. If the trends are there,
let us see whether this Committee,
which was primarily to focus its
attention on certain basic issues, has
given proper attention to those issues
and has taken into consideration the
facts which have been proved by prac-
tice all over, facts which we discussed
threadbare; let us see whether the
recommendations it has made « are
based on those assumptions and com-
clusions which have been arrived at
between ourselves and which have
proved themselves on the surface all
over the world.
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I know this Committee has, as a
matter of fact, provoked certain
thoughts But the thoughts should be
in the right direction. The Railway
Minister is as much interested in the
national development of ¥ransport in
this country as the Minister of Trans-
port is.

We very well realise that the Rail-
witys are the biggest public enterprise
where we have got great stake and
where we want that our assets should
be fully utilised and the best use Is
made of those assets and thewr fur-
ther progress and development 1s
taken care of properly But an over-
all picture has to be taken 1 do not
see any reason for all these pulls mn
different directions

13 hrs.

It was very good of the hon Minis-
ter of Transport to say that there was
no controversy But the controversy
18 1n the air Everyone reads about
it; we know that i1s quite obviously
there As a matter of fact, this com-
mittee for the national transport policy
would not have been in the shape in
which 1t 1s today had 1t not been for
certain 1ssues which have emerged
out of the discussions and the recom-
mendations of this commttee which
are before this House for considera-
tion I definitely feel that this has
provoked thought It 15 quite correct
It 13 very nccessary that we take an
overall picture and a correct picture
of the whole situation and come to a
conclusion as to what 1+ best 1n
natifnal interests

‘What 1s this controversy about the
Railways? Only in yesterday's paper
I read that we are thinking of Asian
Highways, that 15, we are thinking of
constructing roads which will provide
transport from one country to another
and cross through countries Such
highways exist i;n Europe which take
transport from country to another
without a pass or a permit Here, In
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this country, there is dificulty in mow-
ing from one BState to another. U
you go from U.P. to Rajasthan, you
are handicapped at 101 places with
101 regulations and all soris of thitigs
As against this, the present tread in
the world 1s just to have free and Bing
national highways, inter-country high-
ways to take the traffic As against
this, we have here the attitude and
mentalityotthe!ldm‘l’lmb
not issue permits to any person for
more than 300 mules’' What does it

come to*

Shri Tyagl (Dehra Dun) There 15
no such government scheme for any
international highway

Shri Harish Chandra Mathur: Yes;
there 1s none It 1s in the UNICEF
They are thinking of that There is
such a thing in Europe 1 hope this
country will be a party to it Such a
scheme cannot exactly be the scheme
of any particular cotmtry That 15 the
trend of developments that are taking
place

As against it, you want to restrict
it to 100 mules or 150 miles What
do these restrictions mean and what
do they lead us to? What 1s the pur-
pose of this 300 miles restriction?
This rail-road coordination has been
putting all these restrictions What 13
the meaning of this restriction If we
want a service to operate from Jodh-
pur to Delh, which 15 about 400 miles,
they say, ‘No, you can go up to 200
miles only from Jodhpur to Jaipur’
So, there have to be two, one from
Jodhpur to Jaipur and another from
Japur to Delln  You want that there
should be a drop somewhere, some
harassment to the transport owners
as well as the consumers Beyond this

Juipur will take on from Jaipur to
Delh:

A very objective view has to be
taken on these matters. I really do
not appreclate the appointment of this



which, as my hon. friend said, is
henvllylollledmthoﬂlchh Arxe the
officials going to determine the na-
tional policy? I am asking this

Boards will determune the
policy for the supply and develop-
ment of electricity I do not under-
stand how such things are gomng io
happen It 13 my apprehension that
it 13 only because of the recommen-
dations of this commuttee, because the
non-official element 1n this committee
was strongly n favour of a free and
fair development that this sort of
committee loaded with officials has
been appomnted 1 am glad that they
have a chairman who will be able to
do some free thinking in the matter
But I strongly recommend that the
composition of this committee be
reorganised so that at least 2
Members from this House and one
from the other House could be
appointed on this committee There
s absolutely no reason why when we
want to have some conclusions about
important matters there has been some
controversy and why they leave things
that way

1 wish to draw pomted attention
of this House to the fact that thus
industry 1s of very great smgnificance
to us If you examme the figures
given m the Second Five Year Plan,
you will find that one of the mast
mnportant headaches of this nation
that 15, the employment potential
offered by this industry, 15 one of the
most important factors which should
have been taken into consideration It
provides such potential for the em-
ployment of people that we must give
very special consideration to this
matter

This industry 1s exploited at all
levels The Central Government has
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not been able to give a fair deal My
charges are two agamnst the Central
Government One i that they are
very 1neffective The Inter-State
Commussion which we have got has
not functioned at all It was appoint-~
ed by about 1956 and it has dome
no jJob whatsoever I wish it is
strengthened and made more effective
Then the Centra]l Minister asks us
What can we do, 1t 15 a State subject?
If the Central Mmistry has got the
requisite leadership they can persuade
the States by their talks The Mins-
ter of Commumnuty Development has
not got any regulatory power over
the State Governments, but it is only
through leadership and only through
talks that & great change has been
brought about I think the same thing
should be done here

This industry 1s also very much ex-
ploited at the State level If you look
at the recommendations made by the
Planning Commussion and various
other committees from time to time
you will gee that the taxation on road
transport is the highest 1n this coun-
try as compared to other countnes
There 1s a very good case for reducing
it It 1s double of what it 13 in most
of the countmes, 1t 15 even 3 or 4
times than some I understand that
the Planning Commussion 1ssued cer-
tain instructions even to the State
Governments that there should be no
further taxation and that it should
not be increased But what we find
15 that 1t 18 only this industry that
comes 1n for increase in taxation from
year to year

This 1s also an industry which is
exploited at the lower official lévels
also There 15 the police 'We have
made specific recommendations that
the administrative set up should be
such as not to make inroads on the
mdustry and make room for corrup-
tion I hope at least these administra-
tive checks and admmmstrative reforms
will take effect soon

One thing more and I have finished;
and that 1s about credit 1 think this
s unfortunately the only industry
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which is not being treated fairly in
the matter of credit. We find all sorts
of facilities are being given to the
smali-scale industries. I do not see why
this poor man should not get credit
from the bank directly We have
made certain recommendations that
vertain banking agencies should be
set up. What are these agencles?
These agencies just support you with
a little money from banks. We have
got some Rs. 50,000; and we collect
more money, say another Rs. 50,000
from the State Bank. With a little
money from myself and a little méney
rom the State Bank, I am going to
exploit this poor operator. I do not
see why the Ministry should not be
able to persuade the State Bank to
give loans direct to these bus and
lorry operators. They have got a
vehicle which can be insured and
pledged They should get direct
credit facilities if this industry is not
to be exploited as it has been It

=]

of the policy of the Government It
needs immediate revision and these
people must get direct loan

Now, there 15 a certain misunder-
standing about viable units We have
made it absolutely clear that we do
not stand for any monopoly As a
matter of fact there was a lot of dis-
cussion and :t was made absolutely
clear that the smallest man will have
the chance. We have recommended
strongly that even individual opera-
fors should not be debarred. If he 1s
efficient and if he fulfils all the quah-
fications, he can go into the industry
without any let or hindrance. The
viable unit which we have visualised
s one which can be constituted only
by a loose association of these people
eoming together for the sake of
management and operation Every
effort has been made to see that effi-
ciency is not marred and that the
necessary number of vehicles and the
service facilities are thére and that

Reorgand-
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the common man, the poor man
the individual is not eliminated
that he remains in the picture but
iz s0 regulated that he forms himself
into an association so that he is able
to give efficient service to the nation

As you have been ringing the Beil
twice, I am concluding though there
are many points which require clan-
fication

Dr, Krishnaswami (Chingleput)-
Sir, I am thankful to the hon. Minister
for not having enunciated a policy at
the outset After all it would be an
advantage to listen to us in the House
and then come forward with a deflnite
policy when he replies to the debate
1 agree with those who have preceded
me In paying a tribute to the Com-
m'ttee for having undertaken a pains-
taking study of all the problems
involved in road transport and having ’
provided us with a mine of :nforma-
tion It may be that we cannot agree
with some of the suggestions but even
where we do not agree with them,
they have provoked us to think and I
would be domng less than justice to
myself, :if 1 do not pay a tribute to the
constructive endeavour which has
been made by them

Fe

v

1 want it to be undeci.tood wvern
clearly that it is most important to
encourage the devclopment of road
transport. It 15 time some of wus
mtroduced a scnse of perspective into
these matters. It 13 time that some of
us, apart from speaking theoretically,
understood the environment in which
we are operating and pleaded for a2
more rapid development. We have to
realise that one of the great dangers
of the Second Plan hag been its
emphasis on heavy investment with-
out taking into account the problem
of greater employment. Considering
the great advantages that ensue from
road transport, considering the impeo-
rative necessity of opening up hinter-
lands of our economy, I venture to
think that anybody who is inclined to
tackle the problem of employment
serlously in the coming few years
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[Dr Krishnaswamu],

wdild have to concentrate on road
transport gince it is essentially labour-
intensive It is this aspect which has
not been borne in mind by the expert
of the railways and I am very sorry
that m all his pleadings, I hear only
the vice of a monopolist pleading for
a sectional interest and not talung
into account the major aspects of
1sues that face our country We have
also to realse that road mnvestment 1s
not necessarily capital hungry, we
would also be saving a great deal mn
the way of foreign exchange—an
important consideration which has to
be borne in mund, particularly as we
are not suffering from an abundance
of foreign exchange resources

My hon friend, Shri Asoka Mehta
who preceded me spoke of the various
recommendations made by the Com
mittee 1n respect of taxation rebates
He pointed out that i1t did not conmder
these problems fully The Committee
cannot be a commuttee of encyclo-
paedias They have necessanly to
concentrate on certain 1ssues But
may I pomnt out to him and to those
who have given some thought to this
question that if we are thinking of an
expanding industry as this Com
mittee 15 thinking, 1t neces-
sarily follows as an inevitable corol-
lary that we are increasing the
receipts for the various State Govern-
ments and local authoriiies One can
not work out all these things fully
because when the Committee 15 deal-
ing with the general recommendations,
it cannot possibly envisage what
amount of development would be
there, how many lorries would be
there, how much increase would be
there and so on because all these
things have necessarily and rightly
been left rather vague

But I would hke to consider some
other aspects which have occupied a
great deal of the time of the House
In viewing transport one has to take
nto account the different agencies of
transport and find out what means we
propose for co-ordination Co-ord:i-
nation 18 a very much abused word,
it 13 as much abused today as it was
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during the Second World War when

I venture to think that the represen-
tative of the railways has undoubtedly
thought of co-ordination as nothing
less but suppression of road transport
It 13 a pont which has to be stated
clearly and forcibly so that at least we
might have a sense of perspective I
do not blame the railways for the
attitude that they have adopted in the
30s, when we were suffering from a
slump, the railways were the first to
advocate intense prohibition on road
transport Probably that was the only
solution which occurred to them m
the 1830s In the 1850s when we are
suffering from the benefits of planned
economy 1t would be wrong to follow
or suggest such restrictive policies as
they have suggested in the 1830s

I would like to place before this
House certain elementary facts which
have escaped the attention of some of
those who participated in the debate
It 1s clearly recognised even by the
representative of the railways that the
cost of carriage on long distance
transport by rail 1s cheaper than the
cost of carrage by road transport It
15 admitted that over 200 miles it 1»
definitely cheaper to have goods trans-
ported by the raillways It 15 admitted
by the raillways’ representative that
the petrol and diesel tax, registratie
tax and excise duties on tyres, income-
tax paid by bus and lorry operators
and others indulging 1n road transport
contribute not only to the direct cause
but also to the indirect cause of the
general Exchequer Such 1s the state
of affairs But, 1f inspite of the bias
in favour of the ra'lway transport, if
the consumers choose road transport
for long distances, there must be
something wrong according to those
in charge of our railways It 1z a fact
on which the railways ought to do
some thinking Let us put aside for
sometime the theory and let us con-
centrate on the practical aspects X
consumer 15 faced with erther availing
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himgel of the road transport or of
reilway transport. to the
railways it is clearly admitted that the
<cost of carriage is cheaper. Yet inspite
«of the fact that it is cheaper, he pre-
fers to use the road transport. Now,
what ig the social interest that should
prevent you from utilising the road
transport? What is the mal-distribu-
tion of resources that is involved?
“One should not employ words without
knowing what they mean. Theory
can easily degenerate into jargon as it
has done in the case of the dissenting
minute appended by the railway
expert. I have never read, and I say
it with the greatest hesitancy, so
much fantastic nonsense as is includ-
ed in the dissenting minute of the
-expert of Railways, and I shall only
show one or two instances of the
utter lack of logic that is displayed
in that dissenting minute. I do it with
great reluctance, but I have to do it
in order that the same mistake may
not be repeated again and again and
we may not have the iteration of the
same points advanced by others.

13.21 hrs.
[Mgr. Dxruty-SPEAKER in the Chair.]

Now, Sir, this is what he states in
his dissenting minute, and I should
like my hon. friends to consider what
the mmplications are. He suggests on
page 84 that railways being nationally
owned and managed are already under
public control and it follows that the
regulation neccssary must be predo-
minantly towards control of motor
transport. What are the implications
-of this statement? Just because they
are nationally owned—railways—and
managed, it does not follow that they
are under public control. The logic
underlying this argument is that any
nationalised industry is per se superior
in terms of social purpose. Clearly,
this is not the case. The queston to
examine jis whether the railways'
policies are imbued with social pur-
pose and what are the mechanisms
through which this is executed. Simi-
larly, the mere fact that parts of road
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Administration, having served on

Railway Corruption Enquiry Com-
mittee, I can point out, Mr. Deputy-
Speaker, that one of the reasons which

on railway economics, which, I sup-
pose, those in charge of the Railway
Administration must have read and
digested to great profit. But it has to
be understood that if there are goods
lying in different warehouses for
months together, if business is handi-
capped in many areas, what else can
a man do except to avail himself of
another sort of transport? The very
fact that there has been this inade-
quacy blows to bits the great theory
about mald'stribution of resources.
about dyplication of investment and
all that jargon which is hurled in the
face of Parliament in the hope that
it will swallow these words without
clearly making an analysis of what
their implications are.

I tell you, Sir, that having read that
dissenting minute I have come more
and more to the conclusion that this
Parliament should put its foot down
on such specialised pleading and should
make them adopt a more enlightensd
approach on this question.
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[Dr. Xrishnaswami}

I do not say that one should respect
the consumer’s free choice on all
occasions. Of course, the paragraph
0 which my friend, the author of the
diseenting minute, makes a reference
is rather ambiguous, but I should like
to point out that consumer's freedom
of choice 1s not anything which is a
moral absolute, Freedom of choice
must be related, as my hon. friend
Shri Asoka Mehta pointed out, to the
fact that the choice is there as bet-
ween two articles where the prices
charged bear relation to costs. If, for
instance, there are two commodities
one of which is offered free absolutely,
then, undoubtedly, there 13 no free-
dom of choice. In fact, that was a
celebrated example given by a French
econom:st nearly 200 years ago when
he pointed out that if you have a
person who ferries you across the
river free and if you have another
person who ferries you for a few
francs that you pay, then, undoubted-
ly, there is no freedom of choice
because, obviously, you are not com-
paring two things which are compara-
ble but you are having two different
commodities altogether I venture to
think that when we people talk of the
consumer’s free choice we have in
view the charges that are levied in
relation to costs Can anyone who has
thought over this question of road
transport and the many taxes that we
have levied say that the costs of road
transport and prices that road trans-
porters charge are anything less In
velation to costs? Indeed, the argu-
ment is that the prices charged by
road transporters for anything over
300 miles are much higher than rail
transport end yet they are being pre-
ferred for other reasons

The same argument came up before
the British Trensport Commission. My
hon. friend, Shri Asoka Mehta refer-
red to cross subsldisation and many
other complicated matters. It is very
valuable to have cross subsidisation,
but do let us remember that in this
matter of costing we are still in an
uncharted world. Even the British
Transport Commission has recognised
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it, and while it may be valuable as a
principle we have still to investigate
further before we can come to any
definite conclusion. The Committee
has suggested certain things which
ought to be subsidised. One may or
may not agree with 1ts recommenda-
tions in this respect, but one cannot
blame it for investigating further,
because even now the great theorists
who are handling this subject have
not been able to investigate this prob-
lem further All the same, 1t is a
valuable 1dea which ought to be taken
into account and investigated by spe-
cialists in government departments to
find out how far they can compare.

Now, Sir, I shall deal with some of
the other recommendations of this
Committee My hon. friend, Shri
Mathur, referred to the solicitude of
the Commttee for the small man and
the small operator. On this I have
certain observations to make and I
should like to tell him why 1 feel I
have certain doubts. It is perfectly
true that the recommendations relat-
ing to credit facilities being given to
the small man are excellent, and I
entirely endorse the recommendation
that he made that the Mimister should
use his nfluence to see that credit
facilitics are made available to the
small operator directly. In fact, the
great bane of our economy has been,
if T mught pont out, Mr. Deputy-
Speaker, the absence of the small man
coming up. It looks as though in spite
of our taxation policies it is only those
who have already made their way in
life that are able to survive and make
their way further and those who have
not yet made their way are hardly able
to get a footing. But I would Like to
suggest that while the Committee has
rejected th's idea of a ceiling on the
number of buses or lorries that are
to be owned by a particular persen,
one must understand, in practice, that
we have to, if we think of encourag-
ing the small operator, place some
sort of a limit on the number of
buses or lorries that persons could
have. You may not have an actual
ceiling, to introduce an arbitrary
figure like that may not be possible,



“While it 18 possible that a
one-vehicle unit mght satisfy
most or even all these criteria, 1t
18 likely that a fleet owner would
be 1n a better position to meet
the test. The Commuttee 1s, there-
fore, of the view that the forma-
tion of efficient and viable enter-
prises should be encouraged in all
reasonable and legitimate ways.
On the other hand, the Commuttee
18 opposed to any ban being placed
on the owner of a single truck
i the case of goods transport.”

Now, Sir, I would rather have much
wished the Commuittee to have sug-
gested ways of encouraging the small
man, and I should also like to pownt
out to the members of the Committee
that so far as the system of licensing
15 concerned one of the main reasons
for having a system of licensing is to
see to it that the small man survives.
It we did not have a system of licens-
ing, then all the people would operate
and there would be cut-throat com-
petition and eventually there would
be what 15 known as the merger of
many units into one single umt. It
would be growth of monopoly. And,
therefore, even from the point of
view of licensing, I venture to suggest
that we should more and more encour-
age the small man and not have too
many of these big fleet owners really
operating.

There are certam advantages of a
large-scale economy m these big fleet
operators but they are outweighed by
other disadvantages and certainly in
the case of road transport the main
reason for encouraging it is because
it gives an opportunity to the small

favour of the fleet owner or the higger
owner,

It 18 not as though one suggests
that there should be something lLike
an arbitrary ceiling, but I do think
that when the Committee has made
many wise recommendations to promot-
ing the social interests it should have
certamly devoted some attention to
the small man 1 am all in favour of
regulation of the different agencles of
transport. But I am very much
opposed—and I reiterate i1t—to any
prohibition of anv particular method
of transport, say, beyond a certain
mileage. The railways, m the name of
regulation, In the name of co-ordma-
tion, are attempting to prohibit and
emasculate road transport, a thing
which is opposed totally to social
interests, a thing which 1s opposed to
our employment policy I hope and
trust that on this matter the Govern-
ment, after due deliberation, will come
out strongly and set its face against
monopolies It should be a great gain
not only to the Government and the
various State Governments but even
to society and the consumers of whom
there are large numbers in our coun-
try, waiting anxiously for a correct
solution of these problems
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Mr. Deputy-Speaker: Shri Khadil-
kar

Shri Harish Chandra Mathur: I
have a submussion to make You have,
Sir, observed that in the speeches
that have been made the railways find
an important place So, I would sub-
mut that 1t would be better if the
Railway Minister 1s also here to listen
to the speeches

Mr. Deputy-Speaker: Then there
would be the fear of subordination.

Shrl Harish Chandra Mathur: No.
The Members of Parliament have
strength enough to withstand anybody.
It will be a pity if he is not present
here.

Shri Khadilkar (Ahmednagar): My
hon. friend, Shr: Asoka Mehta, who
opened the debate looked at the prob-
lem from an aerial academic pomnt of
view and, unfortunately, certain eco-
nomic theories that he had presented,
and which counteract the suggestions
contained in the Report, are such as
in my opinion are absolutely inappli-
cable to our country. I am looking at
it from the pedestrian’s point of view,
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the point of view of a villager
belonging to a village where theré is
neither motor truck, nor a rallway
line, nor even a bullock-cart approach
road. But for the one word that my
friend, Shri Masani has introduced in
his contention the “consumers’ choice”,
the report on the whole 13 a good
document. He has borrowed the
phrase from old economic theory
which is as dead as mutton in the
modern context, I do not want to
revive this ghost theory in this House
and so would restrict myself to the
problem that is before us.

While dealing with economics,
before coming to the mamn problem,
my hon. friend SHfi Asoka Mehta
advanced a very strange theory that
if you open the rural hinterland, the
people there will be affected because
they will come m contact with the so-
called commercial world. My point of
view 1s different. At the present
juncture in every village which is cut
off from the main commercial centre
the small producer 1s entirely at the
mercy of the market economy. But
he has no market nearby and so he
has got to deal with some agent or
sub-agent of a big merchant in Bombay
or Calcutta. That 1s the pity of it.
So, my hon. friend Shr1 Asoka Mehta
ought to realise while advancing a
theory that when he goes to a village,
a very interior part of the country
where he is cut off from the ordmary
normal channels of trade or commu-
nication he has been put at a disad-
vantage though his prices are more or
less regulated by the market mecha-
nism. He has no market where he
could dispose off his goods or buy
them. This is the position. Therefore,
all the reports that he has quoted—I
have some of them here—whether they
be about the British transport system
or American system or, for that
matter, the Soviet Union, are absolute-
ly inapplicable in the context of our
country. Therefore, I would certainly
thank the Masani Committee except
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for the introduction of “consumers’
choice™, because 1 am a poor consumer,
because my choles is not determined
by the market; it isg entirely deter-
mined by my pocket and the avail
ability of things neaf about me, for
other recommendations. In the
modern context “consumers’ choice”
has no meaning. It is an absurd
concept altogether m the face of a
growing economy as in this country.

Now that the little economuc cob-
webs that were’ raised have been
cleared up, I would come to the main
report that is before us. Unfortunate-
ly there 15 a sense of unreality about
the whole discussion. We know there
were four committees before this
Committee went into this business.
There was the Motor Vehicles Enquiry
Committee. The Study Group appoint-
ed by the Planning Commission was
the second. Then there is the report
of the Estimates Committee, which is
a very valuable document. Then there
are the recommendations of the
Transport Commissioner and Control-
lers. What Shrn Masani Committee
has done now 1s really to put the
material in a comprehensive manner
what was formerly done in a piece-
meal way Now he has brought out
a report and presented the picture of
road transport in this country m a
proper way. Even now, after the
report is published and some months
have elapsed, the Transport Ministry,
let me state very plainly, they have
cold-storaged the Report. I am afraud,
we have no report alive. It has been
cold-storaged, because a sixth com-
mittee under the chairmanship of
Shri Neogy has alreadv been appomnt-
ed. And if you go through the terms
of reference of the new committees,
they are almost similar, if not identi-
cal, to that of the Masani Committee,

Is this the way to deal with the
Report. Road Transport is the anae-
mic rickety part of our transpori
system. If I may draw a comparison,
you call one doctor. He prescribes a
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certimn medicine He says the child
be all right, provided you give
medicine. Then you call another
Then you call a thard, fourth
fifth doctor In the meanwhile
child 15 getting more and more
rickety and anaemic In such a posi-
tion if you do not administer a proper
medicne 1n fime and say “No we are
going to have a sixth expert” I do not
know what I should call the Ministry
concerned which has appomnted this
Commtiee and wasted the tax-payers’
precious money over 1t I cannot
understand 1t This 1s the most
mmportant factor which has been
brought before thig House and before
the country by the Masani Committee
Who 15 to determine the transport
policy of our land® This i1s the main
issue Is 1t the Rallway Ministry to
dictate the policy or 1s it to be laid
down by the Government taking into
considerat on priorities and needs of
the people and our economic develop
ment

?EEE;

From times past since the 1831
measure regarding controlling and
regulating road transport was enact-
ed, we have seen that in this
land the Railway Minstry or the
Railway Empire, on which His
Majesty the hon Shri Jaguvan Ram
presides, 15 absolutely in control of
our transport policy And excuse me
for saying this with all the eminence
of the semor colleague of Shr1 Ra)
Bahadur—he 1s called by his admirers
a tiger who used to how! on 1ssues of
which he had no deeper understand-
ing but so far as the Transport Mims-
try 18 concerned, Shm Patil has
proved himself to be just a paper
tiger or just a lamb Beyond that
he has done nothing 1 say this
because there 15 a pomnt n this So
far as the determimation of the trans-
port policy of this land 1s concerned,
in the context of the developmental
economy, you have got to consider
certam major 1ssues

You know there was a team by the
International Bank It has made a
definite suggestion for a direction of
Policy It has emphasized that we
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must resist the temptation to deve~
lop raillways at enormous cost which
requires much foreign exchange This
18 a very significant factor m our
economy We Iknow that at the
present juncture the Railway Mims-
try has come practically to an end
of 1ts expansion programme except,
where big factories are coming up, to
connect big factories or big industrial
concerns with the mam trade route
which they are undertaking In the
south, if you see the railway map,
where road mileage as per head of
the population as well as the general
1cgion 1s very, very low, we have got
to depend entirely on either a bullock
cart or on a motor vehicle if available
and f there 1s a road where 1t could
go This 15 the position

14 hrs

Therefore I look at the problenmr
from thic angle, that 1s, where
economy 1= bireaking ground for want
of channels of communication that
economy temains stagnant and at a
disadvantagc to reap the benefit of
growth This 15 the problem which
we have got to face

My hon friend, Dr Krishnaswam,
spoke about the small man I am
connected with so many motor opera-
tors in the sense that 1 have known
their problems and have tried to
study them On our side it 15 really
7 problem We know that the ordi-
nary cleaner becomes the motor
driver and then ultimately he tries
to become a motor operator 99 per
cent motor operators or so have
hardly more than one vehicle Except
for borrowing money or some credit
extended now-a-days by the Tatas,
which they do under the new system,
he has no means beyond that to ply
his trade Now, are we gomng to help
this man who 1s helping the economy
at the lowest level and who 18 to
decide the policy of this help? Ths
15 the problem

Hon Shrl Asoka Mehta mentioned
about octro1 and other taxes that are
levied by the municipalities and cor-
porations and even by the small local
bodies like the Gram Panchayats He
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recommendation of the Commuttee
which 1t should consider and which
the hon Minister should consider It
18 no use EWINg us vague promises

There are three parts 1 am com-
ing to that But what we can imple-
ment without reference to the Raul
way Board 1y this one recommenda~
tion of giving some subsdy o taxa-
tion or otherwise where the transport
operator 1s trymng to operate his bus
m localiies where there 15 no other
alternative mode of transport Unless
some such subsidy is forthcommng by
way of concession m taxation, by wav
of some advance, by way of loans or
otherwise I am afraid all the nsks
that he has got to run will never be
run It would be difficult for hum and
in the process that small operator 15
likely to be wiped out

Why I have saxd this? It 15 because
gince the report was published if I
were to make a resume of what the
hon Mimnister has said 1t would throw
some Light The hon Minuster was
there at the All India Motor Union
Congress In that gathering of opera-
tors he gave a very ophimistic picture
and held high hopes He sad, “The
Masama Commuttee's report 1s coming
and then everything will be all right
All your grievances will be removed '
“Then later on when the actual report
came, the language changed There
were more words than any concrete
acceptance anywhere Talkung about
the report in conclusion he said, “It
15 something that will stand with us
for many years to come It is a
Lght—a beacon light—so far as the
development of transport 15 concern-
ed” What a good language®* Shn
Patll knows without substance what

Tyvensport
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to say m a sart of a flowery Tangusge.
He sald it but without committing

published reports every morming If
you lock only at the headlines you
see this picture Big promuses are
held before the people such as every
hut will have an electric light and
radio soon All =orts of things appear
and the ordinary man feels So, some
things are being done as promsed
The same thing happened regarding
this report and when the question of
mmplementation came the Mmnstry 1s
sitting tight, almost in a subservient
manner accepting the dictation of the
Railway Mmisiry so far as the trans-
port policy of this land 1s concerned

I want to fight this 1ssuc  Let this
House take it up as to who 15 to lay
down the overall transport policy of
this country, whether it 1s bullock
cart transport, motor transpart, rail-
way transport or shippmng transport
All the policies must be related and
mn the co